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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Fifth Session
BULLETIN=—PART I

(Brief Record of Proceedings)
Tuesday, May 23 2017
No. 76
The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions:
Four questions in the list of questions posted for the day were answered crally.
Adjournment Motion:

After hearing the Minister for Fisheries, Harbour Engineering and
Cashew Industry the Speaker withheld consent to the moving of an
adjournment motion given notice of by Shri P.T. Thomas and two other
Members regarding the serious situation reported to have arisen due to the
inertness of the Govemment in taking steps to re-open the locked-out
private cashew factories. In protest against the attitude of the Government
in this matter the Members belonging to the opposition except BJP staged a
walkout.

Calling Attention:

(1) Shri John Fernandez called the attention of the Minister for Fisheries,
Harbour Engineering and Cashew Industry to the necessity to take
steps to resolve the problems reportedly being faced by the Fisheries
and Allied sectors and the workers in those sectors. The Minister
made a statement thereto.

(2) Shri V.T. Balram called the attention of the Chief Minister to the
necessity to formulate data bank as enunciated in the Kerala
Conservation of Paddy and Wet Land Act, 2008 and to publish a
white paper on the ecological condition in the State. The Chief
Minister made a statement thereto.
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The Matters raised by Members under Rule 304:

The matters raised by Members in the House under Rule 304 are listed below:
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The Ministers made statemnents on the respective subjects.

Papers Laid on the Table:

The following papers were laid on the table:

{1) The report of the Comptroller and Auditor General of India on the Public

Undertakings for the Financial Year 2015-16

¢2) Under Rule 236 (5)
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(3) Under Rule 236(6)
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Statement of correction to the Budget Speech for the year 2017-2018:

Dr. T. M. Thomas Isaac, Minister for Finance and Coir laid on the Table a

statement correcting printing mistakes in paragraphs 191 and 209 of the Budget
Speech for the finanial year 2017-2018 , as mentioned below:

Correction in Malayalalm Speech:

!

mlelafie)ggo” Do UBCAMENWD” l

e 191-@amaus-18 !
BBAUDITW NUSTASBMRO” af) 2f ag)v- ag) oy’ WOMBOHBOBG” HAUICHNAHATHOS anDB

stawla 19i-@amaud-18

STSHIal mpud, endwond

Correction in English transiation of the Speech:
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Presentation of Report:

The following Reports were presented:

Q)

(2)

(3)

(4)

The Report of the Subject Committee I on the action taken on the
recommendations contained in the First Report on the scrutiny of
demands for grants for the Financial Year 2016-17.

The Report of the Subject Committee VI on the action taken on the
recommendations contained in the First Report on the scrutiny of
demands for grants for the financial year 2016-17.

The Report of the Subject Commitiee VII on the action taken on the
recommendations contained in the First Report on the scrutiny of
demands for grants for the financial year 2016-17.

The Report of the Subject Committee IX on the action taken on the
recommendations contained in the First Report on the scrutiny of
demands for grants for the financial year 2016-17.



(5) The Report of the Subject Committee VIII on the Kerala Finance Bill, 2017.
(6) The Periodical Report of the Subject Committee X as on 3lst March 2017.

(7) The Report of the Subject Committee X on the action taken on the
recommendations contained in the First Report on the scrutiny of
demands for grants for the financial year 2016-2017.

(8) The Forty Second to Fifty Fourth Reports of the Committee on Public
Undertakings.

(9) The First Report of the Committee on Petitions,

(10) The Third Report of the Committee on the Welfare of Women,
Children and Physically Handicapped.

Legislative Business:
L. Introduction and further stages of the Kerala Appropriation (No. 2) Bill, 2017

Dr. T. M. Thomas Isaac, Minister for Finance and Coir introduced the
Kerala Appropriation (No. 2) Bill, 2017 and moved that the Bill be taken into
consideration.

The following Members took part in the discussion:
Shri V. S. Achuthanandan
Shri K. Muraleedharan
Shri V. R. Sunil Kumar
Shri P. K. Basheer
Shri K. Kunhiraman
Shri K. M. Mani
Shri K. Dasan
Shri P.C. George
Shri A. N. Shamseer
Shri  Murali Perunelly
Shri R. Ramachandran
Shri K. V. Abdul Khadar
Shri Oommen Chandy,



DR. T. M. Thomas Isaac, Minister for Finance and Coir, Shri V. S. Sunil Kumar,
Minister for Agriculture and Shri P. Thilothaman, Minister for Food and Civil Supplies
replied to the points raised in the discussion. Then the Kerala Appropriation (No. 2) Bili, 2017
was taken up for consideration, put to vote and passed,

(2) Consideration and further stages of the Madras Hindu Religious and
Charitable Endowments (Amen t) Bill rted b ubje i

Shri Kadakampally Surendran, Minister for Co-operation, Tourism and
Devaswoms moved the motion that the Madras Hindu Religious and Charitable
Endowments (Amendment) Bill, 2017 as reported by the Subject Committee be taken up
for consideration. Shri Adoor Prakash and Shri M. Ummer who had recorded notes of

dissent to the Subject Committee Report also spoke.

Shri C. Divakaran, moved an amendment to circulate the Bill for eliciting public
opinion and Shri V. D. Satheesan, as authorised by Shri L. C. Balakrishnan, moved
another amendment to recommit the Bill to the same Subject Committee. After discussion .
and reply by the Minister the amendments moved were withdrawn by the leave of the
House. Then the Bill was considered clause by clause and passed by the House with

the foilowing amendments.
Clause 2
In Clause 2, for “(XIX of 1951)"substitute “(Madras Act No. XIX of 1951)".

In section 13 (1) proposed to be substituted in the Principal Act by Clause 2, the
words “of Hindu Religion” shall be inserted before the word “appointed”

The House adjourned at 5.01 p.m. to meet again at 8.30 a.m. on Wednesday, May 24, 2017.

V. K. BABU PRAKASH,
Secretary.



